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Su ject'— Forwardlng of Popies of the Orders passed by the
Cent{:al ‘administrative Trqual Bangalore.

Please find enclosed he*ew.ht’“l a copy of the ORDER/

STAY (BDER/I.NTI%RIM ORDER/, passed b ‘this Tribunal in the above
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Shn T.V. Ramanan e Menber [A]
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; M.R. Mxndmarram, L o
'S/o Rangappa, SRR SR
Aged 68 years, -

Retired Guard-pA, ‘

South Central Rallway, Gadag,

& residing at House No. 17/1,

'Ihablb Iand,

Maluade Chawl,

Hubli.

.Ch Subbarao,
S/o G. Subbarao, -
Aged 66 years,
Retired Guard-B,
South Central Railway, Gadag &
R/a Near 01d NCC Office, -
Masarl, Gadag-582 101. '

S V. Kanvi, S/o Venkatesh,
Aged 67 years,

Retired Guard-A Spl., o
South Central Railway, Hubli %
R/a J.T. College Raoad,

Near Ganapathi Tenple,
Gadag-532 101.

- MR. Sankanur,

S/o Rajasab,

Aged 65 years,

Retired Guard-B, :

South Central '-hllway, Hubh
Re51dmg at sri Rajlvgandhmagar,
Near Hatalageri Naka,

Gadag—582 101.

Yeshwanth Shet,’ Kerlar <‘/ o

' Y.M. Shet, Aged 72 years,

Retlred Guard-A, U.T. 889,
South Central Railway, N

Pune, residing at C/o S James,
Plot No. 27, Nehrunagar Extens:.on,

: Hubll.

Shelk Fareed S{ o Shelk Babu, :
Aged 66 years,

Retlired Guard-A Spl.,

South Central Railway, Hubli and
R/a’ Shivakrupa Building
Kulkarm Hakkal, Thabib Plot,
Moulvi Road, - Hubli-20.

Shr1 Justloe P.K Shyamsundar .es Vlce—Chalrman .

-




7.

. 8.

Parvatha B. ‘Tangle,
S/o Basalingappa,

Aged 67 years,
Retired Asst. Guard, ¥ 5145,

"South Central Railway, Hubli

and residing at Tongle Chawl,

Pagadi Galli, Hubli.

Abdul Khader Siddigq,

Retired Driver A, South

9.

10.

11.

120

13.

Central Railway,

Hubli since deceased
represented by his wife Smut.
Ameenabi, aged 50 years,

R/a C/o M.M.Tegur,
Nehrunagar, Alnawar, Dharwad
district-58 11 03.

Krishan Thukaram,

_Retired Shunter-B, S C.Railway,

Gadag, aged about 55 years,
R/a Boregar Galli,
Bettageri,

Dharwad District.

Vittal Sravanna Pujar,-
Retired Passenger Driver,
South Central Railway,

- Gadag since deceased

by his wife Smt. Shivaningavva,
Aged about 50 yers,
R/a New Padanur, Indi Tk,

 Bijapur District.

Mohamed Dastageer Jhani Sahib Shaik,
S/o Jhani Sahib Shaik,

Aged 64 years,

Retired Guard-A Special,
S.C.Railway, Hubli %

residing at No.49/5, Dutagi Owni
Near Kannar Hospltal Fort,

0ld Hubli.

M. Chandra Bhan Singh,
Retired Guard A,

Southern Railways,
Bangalore City, since
deceased represented by his

legal representtive Smt. Lakshni Bai, aged about

50 years, residing at No.64/6,
Opp, Malleswaram Railway Station,
Maruthi Extension,

Bangalore-21.

T. Sinddalingappa

S/o Thota Shetty,

Aged 63 yers,

Retired Mail Guard, EMT 436,

Bangalore City, R/a No.1091, 1lth Main
10th CCross, West of Chord Road,

II Stage, Bangalore.
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14, .M. Subbama.S/o late T.N. .. -

. ‘Madappa, Aged 64 years,

" Retired Passenger Guard, -
EE 1168, Southern Railways, -
Bangalore City & R/a No.314,

- 5th Main, BEML Layout, =~ =
Basaveswaranagar, . - L
Bangalare-79 T ' ~" " “"eee.Applicants

By Advocate Shri M.S. Anandaranu
V. |

[

t [
| Union of India rep.
: by its Secretray,

i Ministry of Railways,
| Rail Bhavan,

| New Delhi.

}

i The Chairman,

| Railway Board,

i Rail Bhavan,

' New Delhi.

3., The General Manager,
Southern Railways,
Park Town,

Madras.

4. The General Manager,
South Central Railway,
Secunderabad [AP].

Southern Railways,

i
'
5{ The Divisional Personnel Officer,
I
| Bangalore Division, Bangalore.

6. The Divisional Personnel
+  Officer, South Central o
‘ Railway, Hubli. ' _ .+« Respondents

By Advocate Shri A.N. Vemigopal, Standing Counsel for Railways

; , ORDER

Shri Justice P.K. Shyamsundar, Vice-Chairman:

1.; We have heard Shri A.N. Venugopal who appears for the Railway
Adt_:linistration. This case is covered by the Full Bench’ judgment.
rendered in O.A. No.395 to 403/91 C.R. RANGADHAMATAH AND OTHERS
V.;CHAIHVIAN, RATINAY BOARD AND OTHERS reportéd in' 1994[1] ATJ

! . : ;
305. In that view of the matter all that we should .do is to

|



make the following order which will be in tune with the mdeﬁ

passed in the case of Rangadhamaiah and others supra. Hence

it is we make the following order:

{1] The respondents shall reoompute the pensmn and other retu:al
benefits of the applicants or their IRs in accordance with
Ruile 2544 as was in force before it was amended by Notifica-
tion dated 5.12.1988;

[2] the arrears due to the applicnts/LRs on the basis of the
recomputation as aforesaid shall be calculated and paid;

three months from the: date of receipt of the copy of this
order;

[4] If the amounts due to the applicants/IRs are not paid within
the prescribed time, the amounts due shall be paid with

the date of payment,

[5] The payment of pension and retirement benefits as per the
aforesaid directions shall stand regulated/adjusted in accar-
dance with the orders/directions as may be issued by the
Supreme Court in SLP No.10373 of 1990 agamst the decisin
of t/:he Ernakulam Bench of this Trlbunal in Application No.K--~
269/88. -

[6] No oosts.

We direct a copy of this order be fumished to each of the respon-

of them is not supplled with a copy of this order the unplenenta——

tion thereof will be difficult. It is so ardered accordingly.

T~ m‘.mm. .r._ s o Q—ﬁ%

ABY.... & E.‘I:.imh'i
BARGALORE

[3] These. directions shall be carried out within a period of -

interest at 12% per annum from the date of thls order tlll_

‘dents in thls appllcatlon -as Si\rl Venugopal says that if everyone\

_Sel~ ol ~
- P Py ‘*y ’ ‘r&a T e ¢ i . ~ [
| A MEMBER [A] VICE GLATRMAN
s NS Y '
B3 S
YEU '
S TR T YRUE CCPy
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INDIA NEW DELHI

TW
E REGISTRAR §5
= DATEDS- 46+ May,1%§(

Central Administrative Tribunal,
Bangalore Bench at’Bangalore, ——

SUPREME COURT OF
‘\ ikl

PETITION FOR SPECIAL LEAVE TO APPEAL (CIVIL) No, 11325 OF 1995

/(Petitidn under Article 1%5 0f the Constltutlon of India for
Special Leave to hAppeal from the Judgment and Order deted

8tn April, 1994 . of the mmmgggygg;wéggkgkgtratlve,Tribunal

...B.an.g&lczze.,.m,o..A., NQ.. .66Q.0F 1994,

Union of India & Ors., ¢ses0. Petitionerg

Versus

M.R, Mundinamani & Ors. «+soRespondentg

Sir,

I am directed to *orward herew1th a certified copy of
the QOrder . of thls Court dated ___4th May,1995
pagsed in the matter abové-mentioned,lfor your information

and necessary actvion,

~ Plesse acknowledge receipt.

Yours faithfully,

W/E’ﬁ/
A SSISTLNT RE ISTRAR
Copy to:-

\ /T.\.ﬂ-;y

R



